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GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY

DEPARTMENT OF COMMERCE
DIRECTORATE GENERAL OF FOREIGN TRADE

Policy Division
 

 
 

Policy Circular No 02 (RE-2005)/2004-2009           Dated:  20th April 2005
 
 

Subject: Abeyance of
Application received relating to Appendices 17D for DFCE under EXIM Policy
(2003-04) and
Target Plus Scheme under Foreign Trade
Policy (2004-05) issued under Public Notices 69 and 70 dated 07.04.2005.

 
 

 
Attention is invited to Appendices 17 D as notified vide
Public Notices 69 & 70 on 07.04.2005 relating to the DFCE
under EXIM Policy
(2003-04) and Target Plus Scheme under Foreign Trade
Policy (2004-05).
 
2.         Representation
have been received from Trade and Industry requesting for simplification of the
documentation
requirements prescribed in Appendices 17 D as notified vide
Public Notices 69 & 70 on 07.04.2005 on the subject of
operationalising the
DFCE under EXIM Policy (2003-04) and Target Plus Scheme under Foreign Trade
Policy (2004-
05).
 
3.                 The merits
 of these representations are under study and shortly the revised appendices
 shall be notified.
Accordingly all RLAs are advised not to accept any
application for grant of DFCE under EXIM Policy (2003-04) and
Target Plus Scheme under Foreign Trade Policy (2004-05) benefits
 till fresh notifications as mentioned above are
issued. Applications already
received, if any, may be kept in abeyance.

 
This issues with the
approval of DGFT
 

A K Singh
Joint DGFT

 
 

(F. No:
01/94/180/Policy Circular/AM06/ PC-I)
 

To
All Licensing Authorities
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